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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. No. 55 0f 2022

IN
O.A. No. 342 0f 2022
IN THE MATTER OF:
Sanjay Singh & Ors. Applicants
Versus
State of U.P. & Ors. Respondents

REPORT BY THE MEERUT NAGAR NIGAM

L That the Original Application No. 342/ 2022 in the above
captioned matter was disposed of on 17.05.2022 with the direction
to constitute Joint Committee of State PCB, DFO, Meerut, the
Commissioner Municipal Corporation, Meerut and District
Magistrate, Meerut and direct the same to verify the factual
position, look into the grievances of the applicant and take
remedial action in accordance with law by following due process
within two month from the date of receipt of a copy of this order.
The District Magistrate, Meerut will be the nodal agency for co-

ordination and compliance.

2. That in compliance of the said order, a joint committee was
constituted on 28.05.2022 and inspection report dated 09.06.2022

was prepared.



That the backdrop for identification of this site came into picture
when it was found that there is illegal encroachment at the verge of
this site. In 2017, with the intention to dispossess illegal encroacher,
an FIR No. 582/2017, P.S. Medical College Meerut under Section
447 TPC was registered against one Rajender and Ashu S/o Illyas
by Kunwar Pal Singh I/C property department Nagar Nigam,
District Meerut, however the said persons continued to be in illegal
possession of the said land until they were forcefully dispossessed
on the date when the construction of the impugned dumping yard
started. The true copy of the FIR No. 582/2017, P.S. Medical
College Meerut under Section 447 IPC is annexed herewith and
marked as ANNEXURE A-1.

That with bonafide intentions, dumping space of 15x10 meter was
constructed for exclusive collection of Road sweeping waste and
no other, for there is already an existing door to door house waste
collection, which does not go in this dumping yard and is straight

away carried to the segregation facility.

That it 1s most respectfully submitted to this Hon’ble Tribunal that
the identified area had no green cover and it was under illegal
encroachment. To remove the encroachment and desist and
encroachers to re-encroach the land, it was decided that the place
be converted into dumping yard solely and exclusively to
collect/dump the Road waste/ garbage of the L block, so that air and
soil pollution can be curbed and checked. The pictures of the dump

yard is annexed herewith and marked as ANNEXURE A-2.



6. That since no other garbage is taken inside the dumping yard,
therefore there is no question of any foul smell emitting in air.
Rather, the sole intention to make this place was to collect road-

sweeping waste so that it does not get mix with other waste.

7 That no tree was removed while making this facility, as is evident
from the Google image of 2017 and 2022 respectively. On the
contrary, with tedious efforts of Municipal Corporation, Meerut,
the green cover has substantially increased in the entire area and to
avert any possible soil erosion due to gust and rain, the municipal
corporation is now planting grass and increasing grass-covers in
entire green belt, which not only enhances its beauty, but also aids
and assists in environmental protection. That the Google images of
the entire patch of 2017 and as on November 2022 is annexed

herewith and marked as ANNEXURE A-3.

8. That the Municipal Corporation Meerut is committed to green ethos
and provide, to its residents, a clean, green and healthy

environment and secure high star ratings in Clean Surveys.

9. That the Awas Vikas Parishad, which has developed and planned
this area, has confirmed that there was no proposed green belt in
the master plan. A joint report by the UP Awas Vikas Parishad,
Municipal Commissioner- Meerut and District Magistrate Meerut
is annexed herewith and marked as ANNEXURE A-4. The copy of

the Master Plan as updated on July 2001 is annexed herewith and




10.

marked as ANNEXURE A-5.The combined digitalized layout plan
of Scheme No.3, Shastri Nagar, Meerut is annexed herewith and
marked as ANNEXURE A-6. The map made by the JE, Nagar
Nigam for the convenience of the Hon’ble Tribunal is annexed

herewith and marked as ANNEXURE A-7.

That it is most respectfully submitted that there has no violation of
any environmental laws while creating this facility and it has been

created to ensure cleanliness and make Meerut green and livable.

Place: New Delhi
Date: 29.11.2022
Through Counsel

Chamber No.221, C.K. Daphtary Block,
Tilak Lane, Supreme Cour ndia,
New Delhi-110001
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ANNEXURE A-2

PHOTOGRAPHS OF THE DUMP SITE
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We have gone through the report and in view there of the questions which arise
for consoderitation are as to (i) whether construction of dhalao ghar in green belt is legaly
permissible (ii) if so what procedure is prescribed to be followed for the same (iii)
whether the prescribed procedure has been followed for construction of the dhalao ghar
in question with approval by the competent authority and (iv) whether construction of the

dhalao ghar involves violation of any of the environmental statutory provisions/norms.
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ANNEXURE A-6

COMBINED NUMBERING AND CONTROL LAYOUT PLAN OF SCHEME NO. -03 , SHASTRI NAGAR , MEERUT
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I VAKALAT NA MA |

........ wn/ﬁéum/ PB.ND.

Petitioner / Applicant

----- Defendant/Respondent
KNOW ALL to whom these presents shall come that I/\We MDLW 2ed. &rrmwﬁﬁmu MM NN, Hawt

|
R/o.Nﬂ.Z *’{/W the above named {14 2end d
hereby appoint/reta

VIBHAV MISHRA, Advocate
Enrol: UP-7230-2016
Chamber No.221, C.K. Daphtary Block, Supreme Court of India, New Delhi-110001
(M-9473565666/ 9811828487)

Hereinafter called the advocate(s) to be my/our Advocate(s) in the above noted case and .
authorize them:
To act, appear and plead in the above-noted case in this Court or in any other Court in
which the same may be tried to hear and also in the Appellate Court including High Court
subject to payment of fees separately for each Court by me/us.
To sign, file, verify and present pleadings, appeals, cross-objections or petitions for

executions, review, revision, withdraw, compromlse or Fle other netitions or affidavits or
documents as may be deemec - e ATE D =77 [ the said case in all its

stages subject to payment of f. (>

z
(9} NEY
o~ : :
o ) . -
833 g To file and take back documen‘- (150483 s of opposite party.
g‘é‘,’zﬂ @% To withdraw or compromise » ‘on any differences or
sS85 Al disputes that may arise touct ne said case. To take
8R¢ N execution proceedings. =
N X
o To deposit, draw and receive moneys cheque(s), cash and grant recelpt thereof and to do
m all other acts and things which may be necessary to be done for the progress and in the

course of the prosecution of the said case.

To appoint and instruct any other Legal practitioner or person authorizing him to exercise
the power and authority hereby conferred upon the Advocate(s) whatever he then may

think fit to do so & sign the power of attorney or,

And I/We the undersigned so hereby agree to ratify and confirm all acts done by the
Advocates or their substitute in the matter as my/our own acts as done by me/us to all
intents and purposes. And I/We undertake that I/We or my/our duly authorized agent(s)
would appear in court on all hearings & will inform the Advocate(s) for appearances when

the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment cost, whatever ordered by
the Court shall be the Advocate, which he shall receive and retain for himself.

And I/We undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be Oentitled to
withdraw from the proceeding of the said case until the same is paid up. The fee settled
is only for the above case and above Court, for a period of three years only. I/We hereby
agree that once the fee is paid I/We will not be entitled for the refund of the same in any
case whatsoever. For execution of decrees & getting their satisfactions from Court(s),

Separate fee shall be payable.

TR MO

resents the contents

PP 3 epted

ITNESS WHEREOF I/We do hereunto set my/our hagfitto/these
hich have been understood by me/us on thls .. day of ﬂ

supjectjto the terms of fees.

CLIENT

ViBH

Ch. No. 221, C,
Sup'emc
THak Lane,
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